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LOK SABHA 

Saturday, February 2, 1980/Magha 13, 
1901 (Saka). 

'The Lok Sabha met at, Eleven of the 
Clo(.'k 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

Shri Rama Chandra Rath (Aska) 

QUESTIONS OF PRIVILEGE; 

(i) ALLEGED DEROGATIRY REMARKS BY 
SHRI J. R. D. TATA IN RESPECT OF 
MEMBERS OF PARLIAMENT. 

MR. SPEAKER: Shri Jyotirmoy 
Bosu, M. P., had given notice of qU€S-
tion of privilege against Shd J. R. D. 
Tata, former Chairman of Air India f 

regarding alleged ~'derogatory re-
marks with regard t() Member of 
Parliament, members of the Public 
Undertakings Committee (Sixth Lok 
Sabha) and .its Chairman", lnade by 
him in a Press statement issued by 
him on 28 May, 1979. 

This notice had come up during the 
last Lok Sabba and the then Speaker 
had gjven his consent under Rule 222 
:and the matter was referred there-
after on a motion in the House to the 
C·ommlttee of Privi"eges. Before 

owever the ·Conunittee of Privileges 
co ld iv their Report, the Lok Sabhs 

as dis 0 ved. Since Shri Jyo . may 
Bosu who h d moved he matter in 
1979, i pressing i a ain. I ive my 
CDsent under rule 222. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Thank OU, Sir I am 

most grateful to you. About Mr. 
p ter Mah ta, R€gional Dir ctOf, Air 
India, for U. S. and Canada, also 
have written to you and I have go 
the original document .... 

MR. SPEAKER: He has given an 
apology. 

SHRI JYOTIRMOY BOSU: I move: 

"That the motion of breach of 
prjvilege against Mr. J. R. D. Tata be 
sent to the Privileges Committee." 

MR. SPEAKER: The question is; 

"Tha t the motion of breach of 
privilege against Mr. J. R. D. Tata 
be sent to the Privileges Commit-
tee." 

The motion was adopted. 
SHRI N.G. RANGA (Guntur): Sir,. 

whether it is Mr, J. R. D. Tata or any 
body on that point, we must have 
some say before you give your con ent 
because this is a very rious matter. 
Sjmilar thjngs had happened in the 
}'8st Parliament. (Interruptions). 

MR. SPEAKE"R: Under what rule 
are you referring to? 

SHRr N. G. RANGA: You ave 
given your consent to thi motion ... 

MR. SPEAKER: L t me know 
under what rule you are referring to 
this matter. 

SHRI N. G. RANGA: It is not 
question of rule. It is a matter tha 
is now be ore he House. 

MR. SPEAK : I have given m 
consent. 

(ii) ALLEGED 


